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ABOUT NLIU

The National Law Institute University, Bhopal is one of
the premier legal institutions in India and has
consistently been ranked among the top 5 National Law
Universities in the country since its inception in 1997. It
i1s located in the scenicfflp’rests of Bhopal and aims to
foster intellectual growth to benefit the development of
law and justice in the nation. NLIU Bhopal boasts of a
team of experienced faculty members who are experts

in various areas of law.

- atious law. worldwide. The campus provides a

\ e,f%( =21 fonment~for students to study and the
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univéfs'ﬁ'ty*_ls’:mated to cultivating their intellect and
preparing them-for successful careers. =~ ;
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The University has established the Alternative Dispute Resolution
Cell (the ADRC), one of the oldest in Asia, to promote legal and
educational excellence. The ADRC focuses on disseminating
knowledge about alternative dispute resolution through
theoretical and empirical means. It has successfully organized
India's premier Mediatior} Tournament, the NLIU-INADR
International Mediation Tournament and collaborates with
organizations such as INADR and ICC. The ADRC conducts
workshops and training sessions on Mediation and Negotiation
for both vocational and tournament-based operations, as well as
intra-college participant pool cum tournament.

student !Ipar'ﬂp of oﬁ"’rn___érbltratlon negotiations, and mediation

agreements_to real-world skKills. : _
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1. FORMAT OF THE TOURNAMENT

The Competition will be in a negotiation format, where
each team would consist of two participants- one client
and one counsel. On account of refining the competitive
level, the cell will select 30 teams in total.

The competition constitutes 5 rounds and proceeds in a
knock-out format in the advapce rounds. The Preliminary
Rounds 1 and 2 will witness the selected 20 teams
competing against each other. The top 8 teams will
proceed to the Quarter- Final round. The Quarter- Final
round will constitute 4 match-ups and 4 proceeding
teams, with the Semi Final round consisting of 2 match-
== ups. The 2 winning teams will then negotiate in the final
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esire to participate in the compeﬁ-’ta_on must flll

a. Teams whi

the Google Form.. S
b. The Orgamzmﬁgmmlttee will select the top 30 t%-—qn—the
basis of such applications and proceed to send application
invites to the meritoriods teams.

c. The selected teams will be required to fill the Google Form by
the 20th of October, 2024 and final payment has to be done by
the 23rd of October, 2024.
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3. ELIGIBILITY

i. The participation is open to all students pursuing a bachelors’
degree.

ii. The client and the counsel in a team should be from the same
university.

4. REGISTRATION FEES

INR 7,000 per team-
For Indian teams

USD 120,%::am-
b Tis.
=,

COACH! & =
Every team m%‘pg_acc'ompanied by one coach. The registration
fee for the coachis INR 1000 for an Indian team and USD 25 for

an international team.

wa
The team coach is also permitted to attend their team's
mediation sessions, however would not be allowed to assist the
team during the Confidential Information release. The team
coach shall also receive a certificate of recognition at the

conclusion of the competition.
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6. AWARDS
e Winners

Runners-up
Best Client
Best Counsel
Spirit of the Tournament
FrL
Follow our social mé&dia hérndles and stay tuned for
updatfs on the exciting cash prizes and rewards.

7. TRAINING SESSION

will also provide an opportunity for the

evelop the requisite negotiation and
through = various training sessions

'rg-fé'ssionals from all around the globe.
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Basic 'traiﬁ'inm;i'ng with the functioninguof an online

tournament sh?tso be incorporated for judges’. as well':i'as

participants. m‘f’ =
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CONTACT US

| PROVISIONAL REGISTRATION

ninc@nliu.ac.in , @nliuadrc - FOR UNIVERSITIES
i https://forms.gle/Xdu
] dVOREg4AnMtbi9
@adrcmediawing f /nliumediation I
e‘d E § ; -::_;- - REGISTRATION FOR JUDGES
) Alternative Dispute y'
N Liioh Y https://forms.gle/reo
in S \ % ShEVhELDANLS99
S NIKHIL THOMAS DEVANSHI SINGH
; " CONVE CO-CONVENOR @
i +91 8797334645 ‘

éﬁ""f *’i ;"-. =

‘q MEGHN'A GARG ROHIT TOMAR 3
‘4“!#5 m! F .
: TREASUREE, SECRETARY
‘@& +9177710 30444 +9172258 96592 ’

OUR PREVIOUS COLLABORATORS
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